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Open Ceurt 

CENTRAL AQMINISTBATIVE TRIBUNAL 
ALLAHABAD BENCH 

ALLAHABAD 

Civil Centempt Applicatien 10i ef 2004 
in 

Oritinal Application No. 544 of 1995 

Dated: This the 29th day of November, 2004 

HON*BLE MRS. M££RA CHHI88lR, M£M6£R-\J1 

HON*BLE MRS.ROLI SRIVASTAVA, MEMBER-~AJ 

Smt. Kamalj ~et Kaur a Kuldeep Ka.ur, 

w/• late Sri Ra,hubir Sinth, 
R/a 249/2 Babupurua Ca>leny, Kanpur 

Na1ar, District Kanpur Na1ar. 
• ••• Applicant. 

( By Adv. : Sh ri Vined Kumar ) 

Vereus 

1. Sri Prakash, Divisional Railway Mana1er, 
Nerthern Railuay, Allahabad { Ne\J Narth 
Central Railway, Allahabad ). 

2. Sri R.N.Sagar, Statien Master, Nerth Central 
Rail ..,ay, Ka fl)ur. 

• ••• Respondent~. 

{ By Adv. : Shri A.~.Gaur ) 

By Hon'blp Mrs. Meara Cbbibber, J.M. 

This C•ntempt Applicatien uas filed by the applicant 

alle~ing disobedience of the order dated 9th February, 1996 

passed in O •A -Na. 544 er 1995 , ~ a rd er dated 09. 02. 199' 

'"'as \1ar~~ .. ~~ ~ibunal in Review Applicatien No. 75 er 

1996• T~id Review Applicatien was dismissed in defaultb­

fer non-prasecution on 15.7.2003. Applicant , had, thus, 

submitted that she is entitled te tet the benef i ta as 
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directed by this Court 1n erder dated 09.02.199' as a 

reeult er diemiasal ef the Review Applicatien. 

2. Teday when the matter was called eut ceun eel fer 

the reepondents riled their affidavit statin1 therein 

that withheld family penaaien and ether death settle•ent 

dues have been released for payment in faveur ef the 

applicant•· The details er amounts are as roll•ws:-

" 1. p .f. ~.2i521/-C07 no.12~0 dated 

11.11.2004. 

2. Death Gratuity Ri. 17440/-

3. Grcup lnsurenco ~. 32210 ~.i1484 CU7 na. 

242 dated 10.11.2004. 

L.£. for 175 days ~.11834/-
I 

L.A.P. at credit. " 

3. They have further stated that the family pensi•n 

w.~.f. 16.3.1990 a specified in P.P.O.no.0~9i030826 dated 

11.11.2004 have been authorised fer disbursement te State 

Bank of India, Kidwai Na!ar, Kanpur thr•u!h her Savin! 

Bank Account ne.16578/55. A cepy ef erder dated 18.11.2004 

is annexed as Annexuro C.A.-I. They have further submitted 

that vide erdar dated 18.11.2004 applicant has been directed 

to oo llect the payment thrau9h cheque of afo rasaid i tema 

except family pensien f rDm the Cashier cencerned in the 

presence ef STfO/PSl/CNB . and fer family panaien applicant 

has been directed tD centact with State Bank cf India, Kidwai 

Nager, Kanpur (Annexure-C.A.-II). 

4. 
~~ 

Respendents 9cs further apole1ized for the delay. 

They have, ho1o1ever, submitted that a the delay was net 

intentionalf; and have requested th at the same mat be 

cendened. 
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s. Ceunsel for the applicant submitted that 

respendents have only issued the latter and the order 
• .u. 

but he b'ii na t •suract 1.1hether the payments have been 

made t• the applicant sa far ar not. 

6. Once th a erder and let tar is i seued ro r !Ii vin! 

certain benefits te the applicant, we are sure due 

payments wauld also be made te the applicant, therefore, 

we see nn justificatian to retain this Centempt Petiti•n 

any further. The Centempt Pe ti ti on is, therefare, 

dismissed and notices,issued to the respondents,are 

dischar-~ed. Ho1a.1ever, in case the amounts as mentianed 

abave are not given to the applicant fer any reason, it 

will be open to her to revive this Contempt Petition by 

filing a Misc. Application. In case some payments are 

still faund to be not paid tci the applicant, it 1.1ill be 

open to the applicant to give representation tc the 

Authorities concerned for that purpese . end in case such 
' .u 

· a representatican ~ given, we are sure thet , respondents 

- " 

1..1euld decide th a same by passincs a speakin9 order \.Ji thin a 

reasonable period not later than 3 months in aiy case. 

h 
Member-A 

Brij esh/-
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